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COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE, 

KANPUR NAGAR-UTTAR PRADESH ALONG WITH THE SUPPORTING 

AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWTH 

1. That the Hon’ble National Green Tribunal has passed an Order dated 

08.04.2025 in the captioned matter. The Executive part of the order is as 

follows- 
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“…….4..Reply on behalf of Principal Secretary, Environment, 

Forest and Climate Change, Department of Govt. UP dated 

17.03.2025 has been filed responding to the recommendations 

of the Amicus Curiae. In respect of recommendation no.1 

concerning installation of RO – NF Water Plants to ensure clean 

water supply for all domestic purposes in the affected area in 

Kanpur Nagar, Kanpur Dehat and Fatehpur, response filed by 

Principal Secretary, Environment, Forest and Climate Change, 

UP reveals that adequate arrangement for supply of water for 

drinking and domestic purposes are not made. On examination 

of the details disclosed in respect of the railway colony at Afeem 

Kothi where settlement of 5000 people is disclosed, we find that 

supply of water from 10-11 tankers is only 50 kld which is far 

less the requirement considering even the conservative 

consumption norms. Same is the position in respect of other 

areas also. Reply discloses the scheme which will be completed 

for supply of surface water in those areas but immediate concern 

is forthcoming summer season when adequate supply of water 

is essential for survival. 
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 5. In the feasibility report concerning item no.1 relating to 

supply of water (page3474) it is mentioned by the committee that 

135 litre per head per day water is required by those living in 

that area. State must ensure adequate supply of water.  

 

6. Learned AAG has submitted that the issue relating to supply 

of adequate water in all the affected areas will be re-examined 

and appropriate provisions will be made and fresh report in this 

regard will be filed. 

 

2. That, in faithful compliance with the aforesaid directions, the District 

Magistrate, Kanpur Nagar, respectfully submits this point-wise report. Each 

paragraph reproduces, in full, the replies received from the concerned 

departments. 

Recommendation 1 – RO-NF CLEAN DOMESTIC WATER 

SUPPLY 

3. That the Ministry of Housing and Urban Affairs has earmarked a service-level 

benchmark of 135 litres per person per day for the Kanpur Municipal 

Corporation area. Concurrently, Indian Standard 1172:1993 (Fourth 
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Revision), titled Code of Basic Requirements for Water Supply, Drainage and 

Sanitation, stipulates that urban communities should ordinarily receive 70 to 

100 litres per head per day for domestic needs exclusive of flushing, and 

that communities of up to 20,000 population without a flushing system must 

receive not less than 40 litres per head per day through public stand-posts; 

it further permits the upper figure of 150–200 litres to be reduced to 135 litres 

for Lower-Income-Group and Economically Weaker-Section housing. 

(Annexure-1). 

 

4. That in Juhi Bamburahia Rakhi Mandi a complete distribution system laid 

under the Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) for conveying treated surface water from the river Ganga had 

remained idle. Pursuant to departmental letter No. Jalkal/3559/GMS-

672/2024-25 dated 22 February 2025, the Superintending Engineer, U.P. Jal 

Nigam (Urban) confirmed by letter No. 533/W-49/12 dated 07 May 2025 

that the network is now functional and supplying potable surface water to the 

locality. (Annexure-2). 

 

5. That it was further discovered that the lane stretching from House No. 

127/128-A to House No. 127/156-A lacked any pipeline; accordingly, the Jal 

Kal Department has installed 132 metres of pipe and commenced regular 
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supply, thereby enabling approximately seventy households to receive safe 

drinking water every morning and evening. (Annexure-3). 

 

6. That as a result of energising the distribution grid and extending service to the 

above-noted lane, the entire Juhi Bamburahia settlement now receives a 

continuous flow of pure surface water through pipelines, fulfilling the 

benchmark requirement. 

 

7. That hat the Railway Colony situated at Afeem Kothi (also referred to as 

Opium Kothi, Rakhi Mandi) constitutes an informal and unauthorized slum 

settlement established on the land belonging to the Railway Department, 

Government of India. The said colony is not under the jurisdiction or 

administrative purview of the Municipal Corporation. As a result, there is no 

provision for a conventional sewerage or flushing system, nor are there 

individual household water service connections in place. Owing to the 

absence of basic infrastructure, the water supply to the residents of this 

colony—comprising approximately 5,000 persons—is currently being 

maintained through the deployment of water tankers by the concerned 

authorities. 
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8. That to meet this need, water tankers of 5,000-litre capacity have been 

stationed at ten distinct locations within the colony, and two tractors and 

four tankers undertake four to five refilling trips daily, resulting in a 

delivery of 200 to 250 kilo-litres per day, i.e., 40 to 50 litres per head per 

day. (Annexure-4). 

  
9. That for the continuity of supply, the mobile numbers of the responsible 

engineers are prominently displayed on each tanker so that, upon 

notification of an empty vessel, an immediate replacement can be dispatched. 

(Annexure-5). 

 

10. That in addition, the Jal Kal Department obtains feedback from local 

residents and carries out regular supervision of the tanker operations, with 

all observations being duly recorded in supervision registers. (Annexure-6). 

 

11. That by the measures detailed above—namely, activation of the JNNURM 

grid and extension of service in Juhi Bamburahia, together with a norm-

compliant tanker regimen in Afeem Kothi—the requirement of providing an 

adequate supply of potable water, as emphasised by the Hon’ble Tribunal, 

stands duly met in both localities. 

 

Through 
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